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PAPERSLAID ONTHE TABLE

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we take up
Papers to be laid on the Table of the House.
(Interruptions). Kindly let me finish it.
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Report and Accounts (1993-94) of the
Council for Advancement of People's
Action and Rural Technology, New Delhi
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (DEPART-
MENT OF RURAL DEVELOPMENT)
(SHRI UTTAMBHAI H. PATEL): Sir, I lay
on the Table a copy each (in
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English and Hindi) of the following
papers:—

(i) Eighth Annual Report and
Accounts of the Council for
Advancement of  People's
Action and Rural
Technology, New Delhi, for
the year 1993-94, together with
the Auditors' Report on the
Accounts.

(i) Review by Government on the
working of the above Council.

(iii) Statement giving reasons for the
delay in laying the papers
mentioned at (i) above.
[Placed in Library. See No.
LT-S159 /95]

Proclamation in relation to the State of
Uttar Pradesh

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DEPARTMENT OF INDIAN
SYSTEMS OF MEDICINE AND
HOMOEOPATHY] (SHRI PABAN SINGH
GHATOWAR): Sir, I lay on the Table, under
sub-clause (a) of clause (2) of article 213 of
the Constitution, read with sub-clause (iv) ol
clause (c) of the Proclamation, dated the 18th
October, 1995 issued by the President in
relation to the'State Uttar Pradesh, a copy (in
English and Hindi) e>f the Uttar Pradesh
Health Workers and Health Supervisor:
(Regulation' of Pay) (Second) Ordinance
1995 (U.P. Ordinance No. 35 of 1995 Placcd
in Library. See No. LT-8301 /95

(i) Uttar Pradesh Urban Loca
Self-Government Law
(fourth Amendment
Ordinance, 1995.

(ii) Notification of the Ministr of
Urban Affairs and
Employment.
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(iii) Memorandum of
Understanding (1995-96)
between Govt, of India and
National Building

Construction Corporation Ltd.

THE MINISTER OF STATE OF THE
DEPARTMENT OF URBAN
DEVELOPMENT IN THE MINISTRY
OF URBAN AFFAIRS AND
EMPLOYMENT (SHRI R.K.
DHAWAN): I lay on the Table:—

(i) A copy (in English and
Hindi) of the Uttar Pradesh
Urabn Local Self-
Government Laws (Fourth
Amendment) Ordinance, 1995
(U.P. Ordinance No. 38 of
1995), under subclause (a) of
clause (2) of article 213 of the
Constitution, read with sub-
clause (iv) of clause (c) of the
Proclamation, dated the 18th
October, 1995, issued by the
President in relation to the
State of Uttar Pradesh. [Placed
in Library. See No. LT-8328
/95]

(i) A copy (in English and
Hindi) of the Ministry of
Urban Affairs and
Employment, Notification
G.S.R. No. 405, dated the
2nd September, 1995,
publishing the Urban Land
(Ceiling and  Regulation)
Amendment  Rules, 1995,
under sub-section (3) of
Section 46 of the Urban

Land (Ceiling and
Regulation) Act, 1976,
together with an
explanatory Memorandum

thereon. [Placed in Library.
See No. LT-8330 /95]

(iii) A copy (in English and Hindi)
of the Memorandum of
Understanding between the
Government of India

[7 DECEMBER 1995]
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(Ministry of Urban Affairs

and Employment) and

National Buildings

Construction Corporation

Limited for the year 1995-96.

[Placed in Library. See No.
LT-8329 /95l

@ Report (1994-95) una
Accounts of the Electronics
Corporation of India Ltd.

Hyderabad and related
papers
an Reports aud Accounts

(1994-95) of various Science
and Research Institutes and
related papers.

THE MINISTER OF STATE IN THE
MINISTRY: OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): Sir, on
behalf of Shri Bhuvnesh Chaturvcedi I lay on
the Table—

@ A copy each (in English and
Hindi) of the following
papers, under sub-secliun
(1) of section 619A of the
Companies Act, 1956:—

(i) Twenty-eight Annual
Report and Accounts of the
Electronics  Corporation  of
India Limited, Hyderabad, for
the year 1994-95, together
with the Auditors' Report on
the  Accounts and  the
comments of the Comptroller
and Auditor General of India
thereon.

(i) Statement by Government
accepting the above Report.
[Placed in Library. See No.

LT-8343 /95l

n A copy each (in English and
Hindi) of the following
papers—

(i)(a) Annual Report and
Accounts of the
International Advanced



